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Item No. 07 Court No. 1 

BEFORE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

Original Application No. 664/2025 

Babishan Singh & Ors.     Applicant(s) 

Versus 

Union Territory of Jammu & Kashmir & Ors.  Respondent(s) 

Date of hearing: 23.12.2025 

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON 
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER 

Applicant: Mr. Akshat Malpani, Adv.    

ORDER 

1. The Applicants, stated to be the cultivators and permanent residents

of village Malpur Tehsil Bhalwal District Jammu have filed this Original 

Application (OA) raising a grievance against the proposed industrial use of 

land comprised in Khasra No. 49 admeasuring 06 Kanal 15 Marla, situated 

at village Malpur. The plea of the Applicants is that the land is recorded as 

agricultural land but the Respondent No. 5 is establishing a sand 

screener/stone crushing unit on that land. The Applicant has also raised 

the plea that on account of setting such a unit on the agricultural land the 

fertility of their adjoining agricultural land will be affected. 

2. During the course of hearing, learned counsel for the Applicant has

produced the environmental guidelines and siting criteria for 

establishment and operation of stone crushers in Jammu and Kashmir 

issued by the J&K PCC on 09.05.2025 and has submitted that the 

Schedule-II of these guidelines containing the siting criteria is applicable 

to activities of the screening of stone/river bed material. He has submitted 

ANNEXURE A-4
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that the siting criteria prescribed in Schedule-II has been violated as there 

are residential houses at a distance of about 100 meters, middle school at 

a distance of about 500 meters, Science and Technology Forest area is 150 

meters and there is an irrigational nallah immediately adjacent to the site 

and two public water supply tubewells within a radius of 1 km. He has 

further produced the Consent to Establish (CTE) granted to the 

Respondent No. 5 for the purpose of setting up sand screener. He is 

directed to place these documents on record within three days. 

3. Learned counsel for the Applicant has also referred to the

photographs from page 25 onwards in support of the plea of construction 

activity by the Respondent No. 5. 

4. The OA raises substantial issue relating to compliance of

environmental norms. 

5. Issue Notice to the Respondents.

6. Applicant is directed to serve the Respondents and file affidavit of

service atleast one week before the next date of hearing. 

7. List on 09.03.2026.

Prakash Shrivastava, CP 

Dr. A. Senthil Vel, EM 

December 23, 2025 
Original Application No. 664/2025 

A 
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Jammu and Kashmir
Pollution Control Committee

chairmanSTjkspcb@gmail.com
membersecretaryjkspcb@gmail.com

0191 -2472881,2476925

*T*SWTSA
NgW DELHI T&3{

Parivesh Bhavan, Forest

Comptex, Transport Nagar,

Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008

Sub: Environmental guidetines and siting criteria for estabtishment and operation of
stone crushers in Jammu and Kashmir.

JKPCC Order: a0 ot2O25
Date:o{.05.2025

Reference:
1. Agenda item 12 approved in the fifth meeting of J&K PCC hetd on 22 Aprit 2025.
2. Environmental Guidelines for Sto ne Crushing Units issued by CPCB in Juty 2023.

Whereas the CentraI Potlution Control Board, New Dethi, has issued the
"Environmentat Guidetines for Stone Crushing Units" in Juty 2023; and,

Whereas stone crushers and Stone crushing/grinding/washing & screening of riverbed
materiat(s) has been ctassified as orange category industry based on Cumutative Pottution
lndex of the activity; and,

Whereas the Ministry of Environment, Forest and Ctimate Change has notified the
Controt of Water Poltution (Grant, RefusaI or Cancettation of Consent) Guidetines 2025 and
Control of Water Poltution (Grant, Refusa[ or Canceltation of Consent) Guidetines 2025

wherein minimum distance from nearest surface water body, setttement, educationa[
institute etc. has been prescribed for setting up of industriaI units.

Now, therefore, with the above background, and in exercise of powers vested with the
Committee under Section 17 read with section 31 (A) of Air (Prevention and Contro[ of
Pottution) Act, 1981 and under Section 17 read with section 33 (A) of Water (Prevention and
Control of Pottution)Act, '1974,Lhe fotl.owing directions are hereby issued in supersession
of Order No. 40-JKPCC of 2023 dated 27-02-2023:

All lndustrial units involved in crushing/grinding/washing and/or screening
of stones/ riverbed material(s) shall adopt the environmental guidelines
and pollution control measures prescribed in Schedule - I of this order.
Establishment of new industrial unit involved in crushing/grinding/washing
and/or screening of stones/ riverbed material(s) shall be permitted only if it
conforms to the siting criteria prescribed in Schedule - ll of this order.

By order of the Jammu and Kashmir Pollution Controt Committee

(Gh,,ffiksh,,k,ffi
MemberSecretary 9.5, af

J&K PCC
No:-JKPCC/PS/MS/2025/ L{q-+ t- I s
Date:-09-os-2o2s

Copy to the:

1. Commissioner/Secretary to Government, Forest,
Department, J&K, CiviI Secretariat, Jammu.

2. Chairman, iK Pottution Control Committee.
Page 1 of 9
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Commissioner/ Secretary to Government, lndustries and Commerce Department' J&K'

Civit Secretariat, Jammu.
Commissioner/ Secretaryto Government, Geotogy and Mining Department' J&K' Civit

o

4
Secretariat, Jammu'

5. Regionat Director, JKPCC, Jammu/Kashmir'

6. Principat Scientific Officer, J&K PCC Jammu'

7 . Scientist B, J&K PCC Centrat Office, Srinagar'

8. Assistant Environmentat Engineer (Headquarters), J&K PCC Jammu'

9. Officers in-charge of [abs and waste management'

10. Att Divisionat Officers / Scientists of J&K PCC, Jammu / Kashmir'

11. EDP Supervisor/ ln-charge website, J&K PCC, Jammu'

Copy also to:

Attstonecrushing/grindingiwaShing&screeningunitstocatedinUTofJammuandKashmir
through pubtic notice.

Page 2 of9
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SCHEDULE- I

EnvironmentaI Guidelines lor Stone Crushing Units

Att the stone crushers shatt adopt the fottowing environmentaI guidetines to prevent /

suppress fugitive dust emissions from their operation:

A. Potlution Control Devices (PCDs)

Page 3 of 9

Measures to be TakenSource of emission
Water sprinkting with adequatety designed nozzle w

produces tiny droptets ofwater must be provided during raw

materials untoading.

hichUn[oading raw
materiaI for storage

Three sides and top must be covered, and one side may

be kept open for vehicutar movement.
Water sprinkters must be provided on approach

roads.

Un[oading raw
materiaI into hoPPer

Crusher must be completely enctosed by

on top and at least three sides completety from the

ground tevet. One side should have provision of movable

sheet/door for m oveme nt/m a inte n a n c e.

Primary crushers/iaw crushers must be covered with

tarpautin/cotton ctoth/suitabte materiats to contain

fugitive dust emissions
Water sprinkter system with adequatety designed nozzte

which produces tiny droptets of water must be provided

at primary crusher/jaw crusher so that fugitive emissions

are contained and amount of water sprayed shoutd be

optimized.

Gl/MS sheetsPrimary Crushing/ Jaw

Crusher

Crusher must be comptetety enctosed by Gl

on top and at least three sides completely from the

ground tevet. One side shoutd have provision of movable

sheevdoor for movement/ maintenance.
Dry extraction cum bag fitter fottowed by cyclone to be

provided for controt of emissions.

/MS sheetsSecondary Crushing

Crusher must be comptetety enclosed by GI/MS sheets

on top and at least three sides comptetely from the

ground levet. One side shoutd have provision of movable

sheeVdoor for movement/ maintenance' Door to be kept

c[osed during operation.
Ftexibte covers where conveyors pass through the screen

house must be instatted at entries and exits of conveyors

to screen house.
Dust extraction system connected with bag fitter to be

provided.
Provision of water sprinkting systems with adequatety

designed nozzte which produces tiny droptets of water

must be made at intet/outtet of screens.

Screening

Crusher must be comptetely enctosed by

on top and at teast three sides comptetety from the
Gl/MS sheets

ground leve[. One side shoutd have P rovision of movable

96b"^A

Tertiary Crushing
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Measures to be Taken
sheeVdoor for movement/ maintenance. Dust extraction
system connected with bag fitter to be provided.

Provision of water mist sprinkting system must be made
with adequately designed nozzte which produces tiny
droptets of water.

Conveyor Belts Conveyor belts must be property covered from node to node
with a thick sheet of suitabte material atong with water
sprinkting system with adequatety designed nozzte which
produces tiny droptets of water.

Discharge points Ftexibte Telescopic chute from top of discharge point to the
ground leveI must be provided.

Product storage Property designed tetescopic chute of adequate tength of
suitabte materia[ must be provided at ends of conveyor so

that dust generated from this section is contained at
source.
Att open stockpites for aggregates of size above 5 mm
shoutd be kept sufficientty wet by water spraying.
Stockpites of aggregates of 5 mm size or less should be

covered to ensure that same is not carried away (or

whipped out) bywind.

B. General Measures

l. Wind breaking watt: Gl/MS/brick wa[[ must be provided atong the periphery of
crusher. The height of the watt shoutd be 3-ft more than the highest node of the

crusher.
2. Roads: Metaled/concrete roads must be provided within the premises' Ramps and

the entire ground area inside the premises shou[d atso be metaled.
3. Housekeeping: To curb the air poltution in the crusher premises, arrangement of

rotating water sprinkting system/fogger/Anti-smog gun shoutd be provided' Water
sprinkters shoutd have adequatety designed nozztes for effective dust control and

optimum water consumption. Fine dust accumulated and bag fitters in the crushing

area must be cteaned at regutar interva[s and the cotlected dust must be stored in

sacks for further sate or disposat.
4. Plantation: 2-3 rows of tatttrees to be ptanted around the periphery of crusher.

5. The openings of housing for the movement of mechanical drivers, conveyor betts,

etc. must be seated properly with ftexibte rubber flaps.
6. Display board: Name of the unit, contact details of the owner and address of the

unit, ptant capacity and date of issue of CTE/CTO from SPCBs/PCCS must be

displayed on the disptay board at the entrance.
7. Transportation: Vehicles carrying att kinds of material to and from the unit must be

completety covered.
8. Water sprinkting: Regutarwetting of roads must be done to suppress dustwithin the

premises to controI dust emission re-suspension.
9. Water consumption and handting: Unit must provide a water storage tank with

adequate capacity and settting tanks of appropriate size for recycting and reuse of
the water in process. Forthe use of groundwater, the stone crushing unit must obtain
permission to extract groundwaterfrom the competent authority in the UT of J&K. The

Unit must maintain a togbook of consumption of fresh water. Depending on

avaitabitity, efforts may be made to use STP treated water instead groundwater to
controI emissions from process activities-

Page 4 of 9
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C. Regutatory/Monitoring Mechanism lor Stone Crushing Unit

l. stone crushingunit mustobtain consentto Estabtish (cTE) and consent to operate

(CTO) from the concerned SPCBs/PCCs'

2. The Unit white apptying for CTO/renewaI of consent, must upload the duty fitted

checktist attached at Annexure-1 atong with digitatty geo-tagged photographs and

videos of the crushing unit to ensure compliance with the conditions mentioned in

the guidetines.
3. CCTV/PTZ cameras shoutd be instatted at the entrance and a[[ corners of the

premises of the unit coveringthe entire area with a minimum of 30 days data storage'

4. Stone crushing unit shatt compty with emission norms prescribed under the

Environment (Protection) Rutes, 1986 and conditions taid down in CTO byJ&K PCC

5. The stone crushing unit shatt compty with other taws, rutes' regutations and

notifications prescribed by the Centrat Government, Government of UT of J&K or

Centrat Pottution Controt Board, as appticabte'

6. Ontine/manuat ambient air monitoring systems to be instatted in crusher zone as per

CPCB/JKPCC guidetines - in upwind and downwind directions'

7. Stone crushing unit must devetop green bett as per the ptan approved by concerned

Department of the State/UT.

8. A heatth survey of workers shoutd be carried out by the stone crusher on a half-yearty

ba sis.
9. The stone crusher unit must be operated onty during the daytime (i.e. 8.00 AM to

08.00 PM).

D. Land requirement:

For the estabtishment of a new stone crushing unit, the proiect proponent must have

minimum tand avaitabitity as provided betow:

a. For stone crusher having onty onejaw/ cone type crusherwith capacity up to 25TPH:

04 kanats
b. For stone crusher having two or more jaws/ cone crushers with capacity 25 to

100TPH: 06 kanats
For stone crusherwith capacity up to 25 TPH with Hot Mix Ptant: 06 kanals

For stone crusher with capacity2s to 100 TPH with Hot Mix Ptant: 08 kanals

For targe stone crusher having two or more iaws/ cone crushers with capacity more

than 1O0TPH with Hot Mix Ptant: 12 kanats.

ExistingstonecrushersshattadoptattthepottutioncontroImeaSuresprescribed
in Schedute-l above. Further, if any existing stone crushing unit does not meet

the siting criteria prescribed in Schedule-ll, the unit must erect a compound wat[

of Gl sheets atong the periphery of the ptot with a minimum height of 6 metres' or

2 metres above the highest node, whichever is more' The consent to operate for

such stone crushers shatt be considered for renewal onty if the environmental

guidetines prescribed in this order are fu[[y complied with'

The restriction imposed on estabtishment of new stone crusher in Lasjan area of

Rakhshatina - Summerbugh - Gotepora, District Budgam, vide No'

SPCB/T/151/401 4-20 di.28.08.2O1 0 shat[ continue.

c

d

e

1

E. Additionat Guidelines for existing stone crushers

2

Page 5 of 9
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# Fugitive Emission Source
Locations

Checktist for comptiance with
conditions of Environmental
guidetines

Yes/No

1 Untoading area of raw

materia[, primary crusher,

Screener, conveyors belts and

transfer points

water sprin kters

adequate[y designed

photo).

insta[[ed with

nozzles (Upload

2 Primary crushers, Secondary

crushers, Screeners and

tertiary crushers

Enclosed by GI/MS sheets on top and at

teast three sides comptete[y from the

ground [eve[ (Uptoad photo).

Secondary, Tertiary crushers

and Screener

Dry extraction cum bag f itter fottowed by

cyclone. (Uptoad photo).

4 Covering of Conveyor betts (Uptoad

photo).

Ftexibte Telescopic chute from top of

discharge point to the ground teveI

(Uptoad photo).

6 Gl/MS/brick wind breaking

wa[[ of 3-ft more than the

highest node of the crusher

along the periphery of crusher

Wind breaking watt (Uptoad photo)

7 Gl/Ms/brick wind breaking waU of 3-ft

more than the highest node of the

crusher atong the periphery of crusher

(Uptoad photo)

8 Roads Metated/concrete roads within the

premises. Ramps and the entire ground

area inside the premises shoutd also be

metated

I Suppression of dust within the
premises

Arrangement of rotating water sprink[ing

system/f ogger/Anti-smog gun in the

premises to suppress dust within the

premises to controt dust emission re-

suspension
q Greenbett P[antation of 2-3 rows of tat[ trees

around the Periphery of crusher

10. Disptay board Disp[ay board at the entrance, having

name of unit, contact detaits of owner

and address of unit, ptant capacity and

date of issue of CTE/CTO from

Annexure - 1

Checktist to be uploaded by the applicant atong with spplication for CTE/ CTO

Covering Conveyor belts from

node to node with a thick

sheet of suitabte materiaI

At discharge points

Wind brea king watt

*W

8 59



SPCB/PCC

Covering vehicles carrying any

materiat.

kind of
Covering of vehic[es

CCTV PfZ cameras instatle

entrance and aU corners of the premises

of the unit covering the entire area with a

minimum of 30 days data storage

d at theCCTV / PTZ camera12.

Uptoad photographs ensu

comptiance of att conditions as

mentioned in the guidetines white

apptying CTE/CTO/ RenewaI

ring
13. Photos

I
E

qbar*

Page 7 of 9
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SCHEDU LE.II

A. Siting Criteria for establishment of New Stone Crushers in J&K UT

Definitions:
i) ResidentiaI Area /Abadi: 20 or more residentiaI houses within radius of 500 m

shat[ constitute residentiaI area. Further, the nearest house/ establishment must
be more than 200 metres from the proposed [ocation of the stone crusher

ii) Health Care Facitity means primary heal.th center or above of Heatth and
Medicat/Education Department or recognized private HCF with minimum of 10

beds.

# Siting Parameters AeriaI Distance

1 a) NationaI Highway/ Expressway in ptain areas 100 m from nearest edge ofthe
carriage way

b) National. Highway/ Expressway in hitty areas 50 m from nearest edge of the
carriage way

2 a) State Highway and other District roads in ptain
areas

50 m from nearest edge ofthe
carriage way

b) State Highway and other District roads in hitty
areas

50 m from nearest edge ofthe
carriage way

3 Limits of MunicipaI Corporation/ Counci[ /
Committee

01 km

4. Heatth Care Facitity 01 km

5 NationaI Park / Sanctuary Minimum 1 km or as perthe
notification issued by
MoEF&CC, Golfor Eco-
Sensitive Zone of the Protected
Area.

6 Ed ucationaI I nstitution 500 m

7 ResidentiaI Area / Abadi

8 Reserve Forest 300 m

I Nearest Tou rist Comptex/Resort 500 m
10. a) Approved Water Suppty of 20 Kito Liters and above 500 m

b) Surface Water body (River, Lake, Stream, Pond,

Wettand, Reservoir etc.)
100 m

11 HistoricaI Monuments and Heritage sites identified
by the ASI

300 m

a. Orchards / Saffron Fietds 300 m

b. Abi-awat 200 m

13 Atready existing stone crushers, hot mix plants (i) Not more than 4 stone
crushers or hot mix ptants in

500 metre radius of the
proposed [ocation.

(ii) Distance from nearest
existing stone crusher/ hot
mix ptant shatl not be less
than 150 metres.

Note: Att the distances are to be measured from the highest node of the crusher.

Page 8 of 9
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iii) Approved Water Suppty Scheme: Water treatment and suppty facitity for
drinking purposes of more than 20 KLD in open or a spring used for drinking
purposes. Tube wet[/ Overhead tanks/ covered reservoirs/ rivers are not included
u nder this.
Educational lnstitution: Government Primary School or above or Government
recognized Private Schoot; Cottege, University etc.
Abi-awat / Orchard /Saffron Fields: Land use of more than 10 kanals shatt onty
be considered as Orchard / Saffron Fietd / Abi-awat, Un-irrigated tand shouLd not be

cover6d.
Surface Water Body: River, Lake, Stream, Canat, Pond, Wetland, Reservoir etc.

iv)

v)

vi)

B. Speciat dispensation for Hilly Areas.

ln hitty and mountainous areas, availabitity of tocations suitab[e for
estabtishment of stone crusher is [imited on accou nt of topographicaI factors and
connectivity constraints. At the same time, the existence of distinct naturaI
geographic barriers in hitty areas offsets the impact of noise and dust emission
from the operation of stone crushers. The devetopment needs due to
infrastructura tdeficiencies and accessibitity issues are atso greater in hitty areas.
Taking these factors into account, the difference in the etevation of the stone
crusher and the parameter in question atso needs to be taken into consideration
white evaluating the suitabitity of the proposed site for estabtishment of stone
crushers

2. Existence of sufficientty high hittock or ridge between proposed location of stone
crusher and the parameter in question acts as a natural barrier from the
standpoint of air and noise pottution. lf the proposed site and parameter in
question are separated by such a naturaI barrier in hilty areas, siting criterion for
the parameter may be retaxed based on fietd inspection report by the Divisional
Officer and Regional Director concerned, and on the recommendation of
TechnlcatAdvisory Committee (TAC) of J&K PCC. The Chairman, J&K PCC shatt
nominate independent expert(s) from Environment Department of llT/ NIT/
Universities in J&K to the TAC for examination of such cases.

&w
Page 9 of 9
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Akshat Malpani <akshatmalpani19@gmail.com>

Additional Documents in OA 664 of 2025
1 message

Akshat Malpani <akshatmalpani19@gmail.com> Fri, Dec 26, 2025 at 4:01 PM
To: regionaldirectorjkspcbjmu@gmail.com, "membersecretaryjkspcb@gmail.com" <membersecretaryjkspcb@gmail.com>,
chairman87jkspcb@gmail.com

Respected Sir/Ma'am,

Attached to this mail is a copy of the Additional documents filed in the above captioned matter.

--

Regards, 

Adv. Akshat Malpani

+91 9892595460

IMPORTANT NOTICE
This e-mail, including any attachments, contains information which is confidential and/or privileged.  If  you are not the intended recipient, please notify us immediately and destroy this e-mail
without taking any copies or showing it to anyone.   Unauthorised use of  this e-mail is prohibited.   We take no responsibility for misdirection, corruption or unauthorized use of  e-mail
communications, or for any damage that may be caused as a result of  transmitting or receiving an e-mail communication.

Email tracked with Mailsuite  ·  Opt out

Additional Documents.pdf
6262K
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